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Matters of UTgent 

Public Importance 
Shrl Datar: One full typed page. of the Lady Hardinge Medical 

College and Hospital." 
Mr. Speaker: It ITlay be laid on the 

Table of the House. We have got a 
lot of other work to be done today. 

Shrl Da(ar: I lay the statement on 
the Table of the House. [Placed in 
Library, See No. LT-3420/61J. 

Shri Dasaratha Deb: May I know 
if any aid or loan would be given to 
the people who have been affected by 
the fire accident? 

Shrl Datar: I shall read the state-
ment. 

Ml·. Speaker: No, no. All that the 
hon. Member wants to know is, whe-
ther any aid or loan will be given to 
those persons who lost their houses, 
for rebuilding their houses. 

Shrl Datar: It would be given. 

Mr. Speaker: That is all that is 
necessary. The hon. Member will 
look into the statement in detail later 
"n. 

have to make an announce-
ment. There are two more Cal-
ling Attention Notices. Under 
Rule 197(3), not more than one Calling 
Attention Notice would be ·admitted 
for the same day, but today being the 
last day, the other Calling Attention 
Notices were put down on the Order 
Paper. The statements in respect of 
these will ,be laid on the Table of the 
House by the Ministers concerned, the 
Minister of Health and the Minister 
of Steel, Mines and Fuel, as is usual in 
such cases. 

(ii) STRlXE BY CLASS IV EMPLOYBBS OF 
LADY HARDINGE MEDICAL COLLEGE AND 
HOSPITAL. 

Dr. Melkote (Raichur): Under Rule 
197, I beg to cal! the attention of the 
Minister of Health to the following 
matter of urgent public importance 
and I request tha.t he may make a 
statement thereon: 

"The strike by more than 300 class 
IV employees and sanitary staff 

The Minister of Health (Shri 
Karmarkar): Sir, I lay the state-
ment on the Table. [Placed in Lib-
rary, See No. LT-3421/61J. 

(iii) SHORTAGE OF COKE SUPPLY TO 
ENGISEERING UNITS IN COIMBATORE 

Shrimati Parvathi Krishnan (Coim-
batore): Under Rule 197, I beg to call 
the attention of the Minister of Steel. 
Mines and Fuel to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon: 

"The situation arising out of the 
shortage of coke supplies to the 
engineering units in Coimbatore." 

The Minister of Steel, Mines anel 
Fuel (Sardar Swaran Singh): Sir, I 
lay the statement on the Table. 
[See Appendix II, annexure No. 106]. 

Shrimati Parvathi Krishnan: Those 
of us Who have given notices may be 
given a copy of the statement. 

Mr. Speaker: Yes; possibly she is 
not aware that any hon. Member who' 
has given notice of a question or any 
other matter can get a copy of the 
answer or the statement as the case 
may be. Only, the hon. Member must 
apply ... 

Dr. Melkote: Under Rule 197, I beg 
to call the attention. . . 

Mr. Speaker: I have already said 
that statements in regard to Calling 
Attention Notices No. 67 and 68 will 
be laid on the Table of the House. 

Dr. Melkote: 1 want some informa-
tion. Is it a fact that in 1956 some 
American soldiers, dead-drunk, beat 
the workers of the Lady Hardinge 
Hospital and College and the matter 
was compounded by the management 
for a partly oompensation of Rs. 800 
only from the American Embassy and 
even which amount has not been paid 
up till now to the affected employees? 
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[Dr. MelkoteJ 
Is it a fact that about 10 worker.; 

stand dismissed lor ~ ttempting to 
organise a meeting in their union pre-
mises for the collection of the Gandhi 
National Memorial Fund on the osten-
sible plea that prior permission of the 
Principal had not been obtained' 

Is it a Iact thot the then Deputy 
Director-General of Health Services 
who was then the Principal of tt!' crl-
lege, insultingly pulled down the 
National Flag in 1959 which was flying 
over the premises of the union on the 
eve of the Founder's Day, hoisted by 
the union to welcome the then Home 
Minister, the late Pandit G. B. Pant, 
and the present Health Minister? 

Is it also a fact that on the workers 
staging an immediate protest strike, 
the then Principal rehoisted the flag 
and tendered unqualified apology to 
the workers and told them that he 
would be the first of the superior 
administration to join this union? Is 
it a fact that in spite of drawing the 
attention of the han. Health Minister 
to this fact, no action seems to have 
been taken so far against him? On 
the other hand, he has been recom-
mended 101' an extension in service 
lor one year. 

Mr. Speaker: How long is it? 

Dr. Melkoie: Only one more ques-
tion, Sir. Is it a fact that the Lady 
Principal of the Lady Hardinge Medi-
cal College pulled down the National 
Flag, trampled it under foot some ten 
years back? 

Sbri Karmarkar: An old story. 

. Dr. Melltote: Is it B fact that 
workers in all the Government medi-
cal institutions particularly in Delhi 
are .insulted and harassed by the 
management and their grievances are 
nither redresed nor are their cases 
refen;ed to arbitration. or adjudica-
tion and in fact not even heard .and 
Jtense an atmosphere of soothing dis-

content is prevailing amongst all the 
workers of all the hospitals? 

Shri Braj Raj Singh (Firozabad): 
It is a serious situation-the National 
Flag being trampled. 

Shr; Bal Raj Madhok (New Delhi): 
It is a most important hospital, and 
when such is the situation there, we 
should have a discussion over it. 

Shri S. M. Banerjee: Who is the 
Principal of this college? 

Mr. Speaker: I would not have 
allowed those questions to be put but 
for the fact that, even though some 
of these things may be an old story, 
something wrong has been committed. 
I do not know whether there is legis-
lation to prevent such things. We 
have passed legislation here, to the 
effect that if any item of income has 
escaped assessment, even eight years 
earlier, it is open to the authorities to 
revive it now, notwithstanding the 
fact that they were busy all the time. 
Improprieties have been committed 
and the Ministers go on saying that 
it is an old story! Evidently, not 
having satisfied with what is happen-
ing, the hon. Member, who is ar ~ 
ponsible person, has given notice at 
this, in· the House. Evidently he haa 
exhausted all other remedies and has 
come to this House and placed these 
facts before the House. It what be 
NYs is true, lam afraid the .hoD. 
Minister must lopk· iDto the .matter 
with ~ a r attention than what haa 
been given to it so far. 

. Shri Karma.rklU': Yes. "Theworken 
of the Lady Hardinge Medical Col-
lege and Hospital had many demanda. 
Thanks to Dr. Melkote who is their 
adviser, the Ministry 'A'ent through 
these matters. A responsible offieer 
of the Labour Ministry was also there. 
As a result of that, there was an 
understanding which has been record-
ed by the Labour Conciliation Oftieer 
pr . whatever he. Wlls. Both the parties 

~  that. All the other demanda 
were conceded. 
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There are only two points-not the 
flag incident--about which the 
workers have gone on strike. All the 
other points are finished. They are 
not alive, according to them also. 

Dr. Melkote: It is not correct. 

Shri Karmarkar: The notice that 
we have received does not mention 
this flag incident. There are two 
points which remain as a result of 
those understandings, about which the 
workers are dissatisfied, according to 
our information. One is that the staft 
wanted to have representation on the 
management of the college. That was 
not a condition agreed to at the time 
of the original agreement 'which was 
arrived at just four months back. 
Everything was according to that 
agreement-not the management of 
the college which is a semi-Govern-
ment institution,-but with the Gov-
ernment themselves, who reviewed 
the cases and a r ~ arrived at 
from 1948 till now. There are nine 
.uch cases. 

I should like to tell the House that 
in order to prevent our Ministry 
from taking any partial view of the 
matter, in view of the fact that they 
have already arrived at a decision-
aome of the people were dismissed or 
·discharged-what we did was, we 
lent up the matter to the Home 
Ministry. One of their responsible 
officers went into the matter. He re-
ported that there was no reason for 
us to interfere in the matter. There-
fore, we did not interfere in the 
matter. That is one live issue that the 
workers have put forward. 

I entirely appreciate all that the 
hon. Member said about the Flag. All 
that is past story. All that was gone 
into and they agreed. r am prepared 
to place on the Table of the Houuse 
a coPy of the agreement that was 
'arrived at, and a copy of the letter 
that we have received so that the 
House may be in possession '1'1. the 
whole picture. With regard to this 
also, after the officer of the Rouse 
:Ministry I!ave a finding; we accepted 
1618 (Ai) LSD--8. 

Matter6 of Urgent 
Public Importance 

that finding. It was fully gone 
through. The workers were given an 
opportunity. We requested the con-
cerned wrion to send any additional 
facts h ~h the workers might have. 
They said "We have nothing more to 
add." 

Now, after the decision was con-
veyed to the concerned union, they 
have come up with some information 
which I have again forwarded to the 
Ministry of Home Affairs, along with 
the original papers. That is the pre-
sent position. 

Mr. Speaker: What about the per-
sons having been dismissed in con-
nection with the National Flag inci-
dent"! 

Shri Karmarkar: Within an hour's 
time, I shall place a copy of the state-
ment which contains the original 
agreement. (Interruptions). All their 
original complaints were gone into 
and they have arrived at a solemn 
agreement. 

Shri Ram Sewak Yadav (Bara-
banki): There is no question Of an 
agreement. 

Shri Karmarkar. Out of those 
issues, one live issue remains. All 
other things have been dealt with and 
they are satisfied. If you look at the 
copy of the agreement and if you still 
feel tha·t there is reason to reopen the 
original matters on which they agreed, 
then I am entirely at your disposal. 
But within an hour's time, I shall sub-
mit a copy of the agreement which 
was signed just a few months back. 
The live issue now is not the National 
Flag incident but the reinstatement. 
It was sought to be interpreted by 
them, and my hon. friend thought 
that a review meant implicit reinstate-
ment. 

Mr. Speaker: The simple point is 
this. Even now some people have 
not reconciled themselves to the 
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[Mr. Speaker] 
change-over. They would have liked 
the foreign Government. There are 
here and there whispers, 'I()h! That 
Government was much" better" There 
are some people who are die-hards, 
who have not yet reconciled them-
selves; they would salam the foreigner 
and not the Minister here. Under 
those circumstances, if they have 
taken a wrong action of having dis-
missed a person for having hoisted the 
national fiag, it may not he convenient 
for those persons who have been 
brought up in a tradition. They never 
took part in the civil disobdience 
movement or never worried them-
selves. To such people even getting 
freedom for this country and making 
th ordinary man feel that he is the 
king of the land was itself an 
anathema. 

The hon. Member says a man was 
dismissed because he hoisted the 
national fiag and the principal brought 
down the fiag and trod upon it. These 
are very serious allegations. I do not 
know how any person could enter into 
an agreement. A person cannot be 
allowed to commit suicide. I do not 
know how any person could enter 
into an agreement saying notwith-
standing your dismissal, I will go 
home. For what charge? For having 
pulled down the national fiag or for 
dismissing a person for having hoisted 
the national fiag? Apart from the 
question of bread, I feel this is a very 
serious insult to the House. There-
fore, there is no question of agreement 
in this matter. I would request the 
hon. Minister to go into this matter 
once again and satisfy Dr. Melkote. 
Dr. Melkote was a Minister himself. 
He is a responsible Member of this 
House; he does not make charges easI-
ly. I would urge upon the Minister 
to look into this matter again. If he 
satisfies me, I am sure he can satisfy 
Dr. Melkote also. 

Shrl Karmarka.r: Lest some mis-
understanding is created, I personally 
went through all the records of the 
case and I did not find anything on 

'the Government papers showing that 

the fiag was trodded upon or punish-
ment was inflicted for hoisting the 
fiag. Actually the then Secretary 
Dr. Jivraj Mehta, went to the scene 
in 1948 and he himself found no rea-
sons to condone any recalcitrant 
attitude and things like that. The 
matter was gone into. I have noi 
seen anywhere the question of the' 
fiag being trodded upon. I requested 
Dr. Melkote to produce some proof. 

You can understand my views In 
the matter and what I would have 
done. For me there is no qilestion of 
any limitation of even a hundred 
years if such a thing is done. My 
friend did not oblige me by bringing 
any evidence. How am I to go 
beyond the records before me? 

Not only that. The party went to 
the court of law and the suit was dis-
missed. After all that, how am I to 
proceed, as a responsible Minister res-
ponsible to .this House, on the basis 
of something -vo-hich does not exist on 
the records, SO far as proof is concern-
ed? Therefore, I am prepared to 
share with you all the papers. 

Dr. Melkote: I challenge the whole 
statement. The reason for the dismis-
sal has been ..... . 

Mr. Speaker: Did he show thOSEt 
papers to the Minister? 

Dr. Melkote: I did. I told hiIll, 
"Would you sit with me and go 
through all the papers"? (Intern£J)-
tions) • 

Shrl Karmarkar: This is an im-
portant matter and the hon. Member 
is my friend whom I hold in the high-
est esteem. There was nothing top 
secret about this. I shared my whole 
files and my officers sat with the hon. 
Member for days together. He 
knows every bit of the papers on 
record. I beseeched him to give me 
some paper and evidence, but he hal 
Bot given me. What am I to do? 

Dr. Melkote: Sir, I demand ihe 
sitting up of a ~  of thill 
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House to look into this whole ques-
tion and give their opinion. 

Mr. Speaker: There is no harm if 
I go a tittle out of the way. I request 
the hon. Minister and the hon. Mem-
ber to come to me and let me also go 
through it. This is only a suggestion. 
I want to avoid misunderstanding. 
Both the Minister and the Member are 
honourable. T:-lere seems to be some 
rn.isunderstanding. Of course, I cannot 
compel t,:em to come to me but it 
both of them agree, they ca;" kindly 
come over to me and let me also look 
into this matter. 

Dr. M. S. Aney (Nagpur). When 
are they to meet you? You can fix 
the time also. 

Mr. Speaker: That is a matter 
between us. 

IU6 brs. 
POINT OF INFORMATION 

GENERAL ELECTIOIiS 

Shrimati Renn Chakravartty (Basi-
rhat): Mr. Speaker, since Partia-
n.ent is adjourning today, I want to 
ask a question I have given a calling 
attention notice about the question 
whether polling days will be declared 
as paid public holidays. When we 
raised the question with the Election 
Comrn.ission, they told us that it is for 
the Government to de it, because it 
is not within their jurisdiction. I had 
.. ritten to the Prime Minister also. I 
had spoken to the Law Minister and 
I plso PUt in a calling attention notice. 
Everything has been disallowed. 
Would you perrn.it me to ask this 
question through you to the Law 

~r whether Government pro-
pose to take any action in view of the 
fact that in most places in West 
Bengal, electricity is So short and we 
do n-ot have one dav on which all fac-
tories are closed? The entire industry 
is .stalled. Therefore, it wi! be very 
difficult for industrial workers to cast 
their votes unless tt is a paid holiday. 
Two hours respite does not do th& 
work. 

lIfr. Speaker: The hon. Memeber 
raised the same Point the other day. 

The MiDister of Law (Shrt A. K. 
Sen): Yes, Sir. I said on that occa-
sion also that so far as the Govern-
ment are concerned, they have ad.ised 
011 the State Governments to deciare 
local holidays for the areas where 
l'olling takes place. As I said, efforts 
re" with the Chief Election Comrn.is-
sioner to fix the date which is either 
a declared local holiday or a publk 
holiday like a Sunday. More than 
that, it is not within the competence 
of the Government to compel the 
e'llployers to grant paid holidaY$ on 
the polling days. Employers of facto-
ries and commercial establishments--
i .. non-government r -~  

also requested to grant adequate time 
to the workers to enable them to go 
tolhelr respective polling booths to 
cast their votes. I do not know what 
time is usually granted by these fac-
tories and other establishments, but 
1\'e have not any power up till now 
to compel these factors or other non-
government establishments to allow 
paid holidays for the polling days. 
This time, booths would be set up 
"ery near the voters of every area 
lind in fact, the number of booths will 
!>e far greater than than the nllIl'.ber 
during the last two elections. ~ Ii 
exptcted that in regard to factories 
and industrial· establishments, it win 
not be inconvenient for the workers 
to ge> and cast their votes during h~ 
time allo.wed to them by these non-
gl'vernment establishment.s for casting 
their votes. 

If in future, we find that really any 
impediment is deliberately sought to 
put in the way of workers casting 
~h r votes near the factories and SO 
on, we would consider introducing 
adrquate legislation in future. But up 
till now ordes have not been passed 
either for the Chief Election Commis-
sioner or the local Government to 
compel any particular course of 
action. Up till now no complaint 
has been received by the Chief 
Elertion Commissioner in the last two 
elections that workers in any indus-
trial area or other areas where com-
nlHcial establishments are functioning 
had sutrered Cram any disability in 




